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New Delhi: this the /¢ day of mpril,1999.
HON *BL E MR. Se R ADIGE, VICE CHAIAM AN (A) o
HON 'BLE MRS, LAKSHAT SusmINATHAN, MEMBER(I)

Chander Bhan ecosvecce mplicmtlﬁe\lieu
Respondants
Usrsus
The Commissioner of Polics
& others esesoes Raspondents,/

Review spplicants,
(By Adwecats: shri gnil singhal)

OROER

HON 'BLE MR, S, R, ADIGE, VICE CHAI A1 AN ( 1) .

W have heard ounsel for review applicants
{ommissionar of Police, Delhi & Ors.) on R A NoO,207/93
sesking review of the Tribunal's o rder dated 27.3.98 in
D;A,No. 648/98 filed by review respondent shri Chander
Bhan (mplicant in 04=-643/9B). None appeared on his
behsl f when tha matter was heard, although reply

to the Ra has besn filed which has begn perused by us,

2, Impugned o rdsr dated 27.3.98 reco rded

Shri Chander Bhan's counsel 's mntentions that
applicant had filed an appeal on 18.6,87, Upon recaipt
of which thg ommi ssioner of Polics & otheprs had
sought certain further details, which shri Chander Bhan
had fumished vide rep resentations dated 28,4,97, 26,5,97
and 23, 6. 97, but the appeal had not baen di sposad of as
vete Acco rdingly the Tribunal in its impugned order
dated 27,3.98 had directed that if thess cwntentions
were o rrect(emphasis supplied) respondents shoul d
dispose of spplicantis appeal within 3 months f rom the

dates of receipt of a @py of the order,
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3. Review applicants{mmissionar of Police & other:
now seek review of the a foresaid order dated 27,.3.98
contending that no such appeal against the dignissal

order had besh recei vad by respondentss

4, In view of the sentence underlined abovg, the

impugned order dated 27,3.98 does not requira any revisu,

5. R is rejacted.‘g:

ol Ge
b {mrs, LAK‘SFNI SUANINATHAN ) ( s. R.AéIGEf)
MEMBER(3) VICE CHaImaN(p).
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